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BEFORE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, AT
NEW DELHI

IN
OA NO 102/2023

In the matter of:

NEERAJ CHHACHHAR & ORS. ...APPLICANT
VERSUS
STATE OF UTTARAKHAND & ORS. ...RESPONDENTS
INDEX
S. No Particulars Page no
1. Index 1-2
2. Status Report in the form of an affidavit on 3-7

behalf of Secretary, Irrigation Department
State of Uttarakhand in compliance of the
order dated: 10.12.2025.

3. Annexure 1
Copy of the order dated 10.12.2025 v 8-11
4, Annexure 2 12-29
Copy of the study and methodology
S. Annexure 3 30
KML file in a pen drive.
6. Annexure 4 31
Photographs of stretches
7. Annexure 5
Photographs of the pillars erected at 32-40
various sites
8. Annexure 6 41-46
Engineer in Chief
omiimm Irrigation Department
éxewﬂ“ Engineer ul:ggl:tl:ggndﬁ%aeh?:;:n

Imgation Divisien Handwar
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Copy of the letter 12.02.26
9. Annexure 7

Google Earth image showing the distance 47
of the alleged construction from river
ganga

10. Letter of Authorisation 48

Dated:21/02 /2026 % g
Adv Anjali Rajput
Counsel for State of Uttarakhand.
(OMJEE GUPTA) Engineer in Chief

Execntive mgme:i:!war ication Department
Imigation bivision rid ‘thand, Dehradun
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K 2. That the present issue relates to alleged illegal construction of
residential apartment at Beliram Ashram, Kankhal, Haridwar,
Uttarakhand, polluting river Ganga through discharge of sewage
and dumping of construction waste. That Hon’ble Tribunal was
pleased to take suo-moto legal action upon letter petition by the
applicant. That during proceedings the Hon'ble tribunal observed
that demarcation of the flood plain is necessary to determine
whether the alleged construction falls within the flood plain area
and, consequently, whether it is illegal or not.

3. That the matter was again listed for hearing on 10.12.2025, The

Hon'ble tribunal was pleased to pass following order:

“7. In terms of the earlier order and the stand of the State of
Uttarakhand, the demarcation of the flood plain is to be done
taking into 1 meter contour, but now minutes of the meeting
relating to the demarcation of the flood plain have been placed
on record on page 713 which though quote the order of the
Tribunal passed earlier, but decides to demarcate the flood
plain with 1 meter DEM instead of 1 meter contour.
he exercise of the demarcation of the flood plain in terms
te River Ganga (Rejuvenation Protection and Management)
horities Order 2016 and in terms of the direction of the
unal, has not yet commenced at the ground level, though
matter has been pending since March 2023 and it has
n listed as many as 13 times.
1v. In such circumstances, we implead the Chief Secretary,

State of Uttarakhand as the Respondent No. 14 and direct the
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Chief Secretary, State of Uttarakhand to look into this entire

issue, take appropriate disciplinary action against the officers

who are responsible in causing the delay and to ensure that

the paucity of fund does not result in the delay. The Chief

Secretary, State of Uttarakhand is directed to do the needful

within eight weeks and file action taken report before the

Tribunal immediately thereafter.

11. List on 23.02.2026.”

A copy of the order is annexed herewith as Annexure 1.

4.1t is submitted that the State Government respectfully

acknowledges the directions passed by this Hon’ble Tribunal from
time to time and is fully committed to ensure strict adherence to
the environmental laws.

3. That in compliance with the directions issued by Hon’ble Tribunal
Department, has carried out hydraulics study and modelling
exercise corresponding to 1.0 m contour interval for stretch of
Haridwar to Laksar {50 Km Stretch). That upon completion of the
same, the co-ordinates corresponding to the 25 year and 100-year
flood frequency lines have been established. And to confirm
accuracy, field verification is also completed. Copy of the study
maps and methodology is annexed herewith as Annexure 2.

6. It is respectfully submitted that, the Department has completed

dating the demarcation of the flood plain for the
Jaridwar to Laksar (50 km stretch) using 1 mtr
al, whereas the study completed in year 2016 was

m contour interval.
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7. That the maps showing 100 -year flood frequency line based on

10m contour interval (as demarcated earlier) is shown in red color
and the 100-year flood plain frequency line based on 1 m contour
interval (updated demarcation) is shown in green color is annexed
herewith in KML file. (as Annexure 3). The photographs of few
stretches are being attached for your kind perusal as annexure 4.

It is submitted that the process of physical demarcation of flood
plain boundary on ground through erecting permanent pillars has
also been initiated and is presently in progress. That as of today
permanent pillar installation work in a stretch of 7.00 kms has
been completed. Photographs of the pillars erected at various

sites for a stretch of 7 kms are annexed herewith as Annexure-5.

. That on 12.02.2026, mapping of the demarcation data was sent

by Executive Engineer Hydraulics Division, Bahadrabad to the
Irrigation Division, Haridwar. A copy of the letter is annexed as
Annexure 6.

It is humbly submitted that the alleged construction is
located at a distance of 24.65 meters from the 100-year flood
frequency line area of the Active Flood Plain Zone, which is,
outside the restricted area specified in notification no. 381/11-
2017/06(65)/2016 dated 28.02.2017 issued by of Uttarakhand

Irrigation Section-2. Google Earth image showing
of the alleged construction from the river Ganga is

with as Annexure 7.
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trerm Mo, 03 Court No, 1

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 162/
kY

NA No 9L/2025, [A No 41372025, 1A 2024
Neersy Chrachhar & Ors. Appiicar.t{s]
Yersus
State of Untarakhand & Ors. Resporudentis

Dare of hearing: 10.12.2025

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMEER

Apelicant Mt PreSe

Mesupondents: Ms Ap ad Hajput. Ady ar R -3 & 12
Mr Crnsee Gapla, Zxocutee Engincer. Ir-igation Linvsion, 1ardwsr
(Through
Mro Ankuvr Khaneeiwa, Adv. for B0 LO Thoeaph W35
Mro Gigl C George, Ady Qs NMCG
Mr. Moxesh Verma & Ma. Vatsala Trigatho, Advs, For UKPURB Throuzn
Wi,
Mr 2.3 Pardang o Mas Ayishs Miahra, Advs. far R 4 n &

CRDER

1. [o this Original Appheation. the grievance refates 1o the construction
of resident.al apariments at Beliram Ashram, Kankhal, Haridwar in the

flood plain of river Ganga and consequential poliution to river Ganga.

L In terms of Clause 3{l} of the River Ganga {Repuvenation Protection
nd Management] Auchorities Order 2016, rhe flood plain of river Ganga is

eq:lired o be demarcated keeping in view 11100 years flood level.

. The Tribunal in the proceedings dared 16.04.2025 had taxen note of
his and hac also considered that in other stretches faliing in the Statcs
thier than Uttarakhand, the flood plain of river Ganga are being uniiormly
frmarcated with 1 {one) meter contour. The relevant part of the ovder dated

16.04.2025 13 as under:

b
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Exceutive Engineer. lirigarion oswn, Harddwar Urtarakhand, The said

staternent of the Counss, wis ooorded in he order dated 137102022 as

dnder
KN e MDDV e e
1. Leamed oo Seocie stase of Urniarakchand Aos uf:.:c" N
the chore sto s made D\Lj har on msteastions from Jhe
Omyee Gupty, Bxesuive Engineer, Irmgation Division, Hardieee,
Uttarakhand, Therzfore, e reqgquire Shii Omjer Gupta, Executicc
Engineer, Irrigatior Ditsaon, Hariduar to appear vinuady on e pe
date of heurrg and disclose the marawer nowhich the damurcnils
flood plain of Hver Ganga in the concerned strerch will be cornp!
Loither six months fom D08 2035 tharis by 1001020207

0. In pursuanece ro "he above, 3ho Omyjes Gupta, Execauve Enginesr

(rrezation Division, Harldwar, Utvtarakhand has appeared virtusdy s

S thee Fands havs not been atlneamed, thereiore, the work ol demarcatian

P othe Dood olain could mat be compreted Sl now, We dind that oo such

dizcinaure of nom-ava

ol lundl was roade by bim when ke hod maae

rizunal on 13032025 that the waord i oe

i

In terms of the eariler order and the stand of the 3wt of
Urtarakband. the demarcation of the flond plain is o be done taking nme i

merer ceniour, Bur now minnes of the meering relating o the demarcation
of tha flood plain have been placed on record on pays 713 which though

e the order of the Tribunal passad sarlier, bur decides to demarcate

e flocd plam with 1 meter DEM instead of 1 meter contcur.

Tae exercise of the demarcarien of the flocd plain in terms of the
ver Ganga (Rejurenaticn Protcerion and Management) Aurhorities Order
116 and in terms of the direction of the Tribunal, has not yvet commerced

the ound level though fthe mwanter is pending since Mo 2027 anag i

15 been lsted as many es 13 times,

10
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